
CENTRAL AOPIINISTRATIUE TRIBUNAL
principal bench
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HON'BLE justice CHETTUR SANKARAN NAIR (0) CHA|Rr'*'Aro
HON'BLE shri r.k.ahoooa^ nEinBER(A)

Neu Delhi, this I2th day of Sspteraber, 1996

O.A.N0.2355/q.Si
Shri Parkaeh
3/0 Shri Chaturi Pd,
PI.U.Fitter, T.NO.637
Signal Workshop
Northern Rail ua y
Ghaziabad,

R/o House No,2890/H
Krishan Kunj
Delhi,

(By Shri G.D.Bhandari, Advocate)

Versus

1, Union of India through
The General Planager
Northern Railway, Baroda House
New Delhi,

2, The Divisional Railway Planager
Northern Railuay
New Delhi,

3, The Chief Works Planager
Signal Workshop
Northern Railway
Ghaziavad, ^

(By Shri P.S.Plahendru, Advocate)

O.A,NO,236n/?.'^t

Raj Ram
s/o Shri Pitamber Oayai
Pl.W, Fitter, T,No,688
Signal Workshop
Northern Railway
Ghaziabad,

1/9523, Rohtas Nagar
Shahdara
DELHI.

(By Shri G.D.Bhandari, Advocate)

Vs.

Applicant

Respondent a

Applicant

1, Union of India through
The General Planager
Northern Railway, Baroda House
New Delhi,

Gontd, ,2/.



WortherJ.^Raiiiay^^^"'^^ "ManagerNew Delhi, ^

"anager^ignai Uorkshop
Northern Railway
•jnaziabad,

(By Shri P.S.nahendru, Advocate)
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(R.K.AHOOJAL-— (CHETTUR SAWKARAm i^lAieC3))
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